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;je have heard the arguments of the learned

counsel of the applicant. None is present on behalf

of the respondents despite service. V'/e do not wish

to go into the iTierits of the case but decide to

close this application with direction .to the
/

respondents that they should dispose of the

revision petition of the applicant filed before

theiTi on 13.8.1988 in accordance with lav; v.dthin

a period of three rnonths froTn the date of conrnunication

of'this order.

2. As an abundant cautionj we direct the learned"

counsel of the applicant to send a signed copy of

the said revision'petition to the respondents v^ithin

a iveek from today.

3. Application is closed vdththe above

direction.

( S.i.;.UKERJI)
VICE CI^'MR.ANfA)

( t.K.KARTi-A)
VICE Ci-AIKA,M(J)


